
(Open Court)

CENTRAL ADMINISTRATIVE TRIBUNAL

ALLAHABAD BENCH, ALLAHABAD.

Allahabad this the 17th day ef May, 2004.

original Application Ne. 1084 ef 1998.

Hen'ble Mr. Justice S.R. singh, Vice-Chairman.
Hen'ble Mr. S.K. Hajra, Member- A.

Harishanker s/e sri Har·i Gevind Ram
R/e 1428-1\ Plant Depot Celeny, Mughaleara i, varana si •

•••••••••• Applicant

Ceunsel fer the applicant :- Sri S.K. Dey
sri S .K. Mishra

VERSUS------
1. Union ef India thre~h the General Manager,

E. Rly., calcutta-l.

2. The ChiefPersennel Officer, E. Rly •• calcutta- 1.

3. The Chief Works Manager. E. Rly.,
Plant Dep t. Mughalsara.1.

4. Sri Surya Math Mishra, Office SuperintendentQr. I,
Plant Depet, Mughalsarai.

••••••••• Respondents

Ceunsel fer the reseendenta:- Sri A.V. Srivastava

o R D E R... - _ ... -
By H ntble t1r. Justice S.Re Singh, vc.

The applicant herein is aggrieved by the order dated
01.04.1992 which reads as under :-

"sri Hari 8ha nkar (SC) pr moted a s OS Gr. II vide
office order No. 184/E dated 06.07.87 against Rester
point No. 14 in excess ef the percentage will rank his
seniority in O.S Gr. II in scale of Rs. 1600-2660 (RP)
en the basis ef his senierity in his substantive post
ef Head Clerk in seale Rs. 1400-2300 (RP) as per decision
in the representation of Sri S.N~ Mishra os Gr.II.
communicated by CPO/CCC vide his letter No. E-l023/EL/ER/
Clerk dated 6th March,92 interms ef his earlier No.



: : 2: :•

E-740/0/Rulingjpt.I dated 27.02.1989.

Senierity list will be deeme as rectified a~e.rdingly.*

2. Learned c unsel fer the applicant submits that
aggrieved by erder dated 01.04.1992 the applicant preferred
representatien, a c py ef which has been annexed as Annexure-S.
The grievance ef the applicant, submits learned ceunsel, is
that the competent authority has failed te decide the said
representatien. Learned counsel accerdingly submits that
Chief Persennel Officer, E. Rly., calcutta (Respondent Ne. 2)
may be directed te consider and dis se ef the representatitn
(Annexure-S) by means e£ a reasened erder. We are e£ the
view that the request made by the learned ceunsel is just
and reasenable.

3. Accordingly the O.A 1s d1spesed ef with directien te
C.P.O, E.Rly., C lcutta (Resp ndent Ne. 2) te censider and
decide the representatien ef the applicant by means ef a
reas ned erder tQ be passed and cemmunicated t the applicant
within a peried ef 4 months from the date ef reciept of a
c py of this order.

4. There will be no order as t. cests.

~-:tlLr-l~
Meffiber-A. ~vice-chairman.
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